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A.Khatterjea. v.C. 

This is a petition in which the applicant has praye& 

that he is in casual service till 1984 in the Postal Department 

in ChapraJ)igambarpur line and that he is going to be terminated 

shorty. He has made detailed representations on 1700.95 a 

copy of which is Annesure 'F' to the application. The applicant 

has served on the respondents through registered post and 

Ih.9 .Ray9 counsel appears for the respondants..She.has no 

instruction. On hearing the counsel for the both sides ue diepose 

of the application with the order that the respondents shall 

consider the applicant's representation in Annexure'F' and 

dispose of thsame thgough a speaking order. Till that time 

the aarViceJLaee 	rLQb&ft will not be terminated if not 

already terminated. We order no coat. 
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